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Tuesdsy, July 13, 2004/Asadha 22, 1996 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker m the Chair

[English]
OBITUARY REFERENCES

MR. SPEAKER: Hon. Members, | have to inform the
House of the sad demise of three of our former
colleagues, namely, Shr Ram Kinkar, Shri Daulat Mal
Bhandari and Shri Vitthal Baburao Tupe.

Shri Ram Kinkar was a Member of the Sixth and
Seventh Lok Sabhas from 1977 to 1984, representing
the Barabanki parliamentary constituency of Uttar Pradesh.

Earlier, Shri Ram Kinkar was a member of the Uttar
Pradesh Legislative Assembly from 1952 to 1974. During
his tenure as member in the Legislative Assembly, he
served as Deputy Minister, Education, Social Welfare,
Food and Civil Supplies and Revenue from February to
July 1970; and Cabinet Minister, Sales Tax from July to
October 1970; and for Forests from November 1970 to
March 1971.

An able administrator, Shsi Ram Kinkar was the Union
Minister of State, Works and Housing, and Supply and
Renhabilitation, from August 1977 to July 1978 and from
January to July 1979 respectively; and Union Cabinet
Minister, Works and Housing and Supply and
Rehabilitation from July 1979 to January 1980. Later, Shri
Ram Kinkar was Member, Committee on the Welfare of
Scheduled Castes and Scheduled Tribes from 1980 to
1982.

An agriculturist and advocate by profession, Shri Ram
Kinkar was also an active social worker. He was
associated with several social, cultural and educational
organisations.

Shri Ram Kinkar passed away on 12 September,
2003 at New Delhi at the age of 82.

Shri Daulat Mal Bhandari was a Member of the First
Lok Sabha trom 1852 to 1955, representing the Jaipur
parliamentary constituency of Rajasthan.

A great patriot, Shri Bhandari took active part in the
freedom struggle. In 1942 at the clarion call given by
Mahatma Gandhi, he formed the “Azad Morcha” in Jaipur
and started gathering the support of the youth for staging
Satyagrah. He was imprisoned for nine months. He also
organised ‘Praja Mandal’ in the Jaipur State and worked
devotedly in the freedom movement.

Shri Bhandari served as the Development and
Agriculture Minister of the erstwhile Jaipur State in the
year 1947 after being elected to the Jaipur State
Legislative Assembly.

Shri Bhandari was a well-known social worker. During
the partition of India, he was involved in the rehabilitation
of thousands of refugees who came from Sindh and
Western Punjab Province.

A legal luminary, Shri Bhandari was a senior advocate
on the rolis of the Bar Council of India. He was appointed
a judge of the Rajasthan High Court in 1955 and he
rose to become the Chief Justice there in the year 1968.
Shri Bhandari also served as Chairman, Revenue Law
Commission constituted by the Government of Rajasthan;
and as member, Krishna Godavari Water Dispute Tribunal
constituted by the Govemment of India. He was a founder
member of the Indian Law Institute, New Delhi. He also
served as the Chairman of the Goveming Body of the
Lal Bahadur Shastri College.

Shri Daulat Mal Bhandari passed away on
10 January, 2004 at Jaipur, Rajasthan at the age of 97.

Shri Vitthal Baburao Tupe was a Member of the
Twelfth Lok Sabha from 1998 to 1999, representing the
Pune parliamentary constituency of Maharashtra.

Earlier, Shri Tupe was a member of the Pune
Municipal Corporation from 1974 to 1979 and of the
Maharashtra Legislative Assembly for three terms, from
1978 to 1990.

A devoted parliamentarian, Shri Tupe was a Member
of the Committee on Urban and Rural Development and
its Sub-Committee on Urban Affairs and Employment; and
the Consultative Committee of the Ministry of Science
and Technology and other Science Departments from 1998
to 1999.
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An agriculturist by profession, Shri Tupe was an active
social and political worker. He worked hard for the uplift
of the poor and the downtrodden sections of the society.
He strove to get social justice for the economically
backward classes and the minorities.

Shri Tupe was associated with several social and
cultural organisations. He was Chairman, Sane Guruji
Shikshan Sansthan, Pune; Sadhana Educational Complex
to Rayat Shikshan Sanstha, Maharashtra; and Yashwat
Cooperative Sugar Factories, Theuer, District Pune. He
also served as Director, Maharashtra State Road Transport
Corporation from 1993 to 1995; and as Consultant,
Sadhana Sahakari Bank, Pune.

Shri Vitthal Baburao Tupe passed away on 1 July,
2004 at Pune, Maharashtra, at the age of 64, after a
brief illness.

We deeply moum the loss of these friends and | am
sure the House would join me in conveying our
condolences to the bereaved families.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed.

11.06 hrs.

The Members then stood in silence for a short while.

[Trans/ation]

SHRI ANANT GANGARAM GEETE (Ratnagiri): Mr.
Speaker, Sir, the entire Maharashtra State is in the grip
of drought. ...(/nterryptions) Entire Maharashtra is facing
drought ...(/nterruyptions)

SHRI MOHAN RAWALE (Mumbai South-Central):
There is no water and electricity in Maharashtra, people
are committing suicide. ...(/nterryptions)

[English)

MR. SPEAKER: Hon. Members, | am on my legs.
Please sit down.

. (Interruptions)

MR. SPEAKER: Kindly let me listen to what you all
have to say. Then only | will be able to help you out.

.(Interruptions)

JULY 13, 2004

[Transiation]

SHRI ANANT GANGARAM GEETE: The entire
Maharashtra is in the grip of drought. ...(/ntsrruptions)

SHRI MOHAN RAWALE: Maharashtra is in the grip
of drought. ...¢/nterruptions) We have demanded Rs. 1700
crore for Maharashtra from the Central Government.
...(Interruptions) Hon'ble Prime Minister is not sparing time
to meet us. ...(Interruptions)

[English]

MR. SPEAKER: How can | hear anybody like this?
How can | hear all of you together?

...(Interryptions)

MR. SPEAKER: How can | listen to all of you
together?

[Transiation]

SHRI ANANT GANGARAM GEETE: The State
Government needs assistance from Central Government.
- (Interruptions)

[English]
MR. SPEAKER: Shri Anant Gangaram Geete, you

are a very responsible Member of this House. Please sit
down.

...(Interruptions)
MR. SPEAKER: You all are speaking together. How

can | listen to all of you together. Flease speak one by
one.

..(Interruptions)

11.04 hrs.

At this stage, Shri Ram Singh Kaswan, Shri Chandrakant
Khaire and some other hon. Members came and stood on
the foor near the Table.

MR. SPEAKER: | do not know anything about the
issue that you are raising here.

...(Interruptions)
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MR. SPEAKER: You please speak one by one.

...(Intermyptions)

MR. SPEAKER: | will listen to you one by one, but
please go back to your seats.

...(Interryptions)

MR. SPEAKER: | shall listen to you one by one.
How can | listen to you like this? | even do not know the
matter that you wish to raise here.

...(Interryptions)

MR. SPEAKER: If you all do not want the House to
run, it will not run.

...(Interryptions)
[Transiation/

MR. SPEAKER: | am unable to understared what all
of you are speaking.

...(Intermyptions)
[English]
MR. SPEAKER: | am prepared to help you, if you

go back to your seats and speak one by one. | do not
know the subject and | do not have any other option.

... (Interryptions)

MR. SPEAKER: Now, let us take up Question Hour
and the first Question is a very important Question.

...(Interryptions)
MR. SPEAKER: Nothing will go on record.
...(Intémuyptions) *

MR. SPEAKER: it is very sad. | want to hear you,
but first you have to go back to your seats. | will hear
you.

...(Intsrruptions)

MR. SPEAKER: | am prepared to listen to you, but
you are not allowing me. | cannot hear you. Haw can |

“‘Not recorded.

hear you? Please go back to your seats and speak one
by one.

...(Interruptions)

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, we
request you to start the Question Hour. They cannot
disrupt the proceedings of the House like this. Please
start the Question Hour. .../ Interryptions)

MR. SPEAKER: Please go back to your seats. | told
the hon. Member that | will hear him. You are not
cooperating, then how can | hear you?

...(Interryptions)
[Translation]

MR. SPEAKER: The serious matters are considered
not from here but from there.

... (Intsrruptions)
[English]

MR. SPEAKER: If you treat it seriously, then you
should seriously raise it. | am going to allow you, but
you do not want to raise it.

...(Interruptions)

MR. SPEAKER: | will hear you.

...(Interruptions)

MR. SPEAKER: Whom shall | control there?

...(Interryptions)

MR. SPEAKER: This is a very serious matter, but it
cannot be raised here, in the Well of the House. Please
go back to your seats. | will allow you. From the very
first minute, you came and started shouting here. You
cannot pregsurise me and | would not adjourn the House.

...(Interruptions)

MR. SPEAKER: Please do not do this. There shouid
be some semblance of behaviour here. Sorry,
Chandrakantji. | have got great affection for you. Please
cooperate.

... (Interruyptions)
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MR. SPEAKER: You are not giving me an opportunity.
How can | give you an opportunity? Unless you go to
your seats, how can | allow you? | want to allow you,
hut, it seems you do not want to make your point.

...(Interruptions)

MR. SPEAKER: | will listen to you. | want to listen
to you but you do not want to say anything.

...(Intsrryptions)
MR. SPEAKER: No, | will not adjourn the House.
...(Interryptions)

MR. SPEAKER: | cannot take any notice of what
you have said from here. Go to your seat. You have not
allowed me even half a minute. Go to your seat.

...(Interryptions)

MR. SPEAKER: | am prepared to cooperate, but you
do not want to.

...(Interruptions)
[Translation]

MR. SPEAKER: How can | hear you when all of you
speak together.

...(Interruptions)

MR. SPEAKER: Please go back to your seat. Then
I will listen to you.

...(Interryptions)
[English]
MR. SPEAKER: Go there please! If you are out to

disturb the proceedings, it is up to you, but | will not
adjourn the House.

...(Interruptions)

MR. SPEAKER: Have | denied opportunity to
anybody? How can | say anything without knowing what
the matter is? Is this the place to talk?

...(Interryptions)

MR. SPEAKER: Nothing of what is said from the
well of the House is going on record.

...{Interruyptions)
[Transiation/

MR. SPEAKER: Please speak from your seat, it
would be recorded.

...(Intermuptions)

MR. SPEAKER: | am ready to permit you, do you
not want to speak. Please go to your seat.

...(Interruptions)
MR. SPEAKER: | am not responsible for that.
...(Interryptions)

MR. SPEAKER: | will not listen to you till you go
back to your seats. | am here to run the House and |
want to give you an opportunity. Don’t you want to avail
the opportunity? Do you not want to go back to your
seats?

...(Interruptions)
[English]

MR. SPEAKER: What are you talking?
[Translation)

There is no rule to speak from here. You first go
back to your seats and then speak from there only.

...(Interuptions)
[English]

MR. SPEAKER: Did you give me any opportunity to
help you?

...(Interruptions)
[Transiation]

MR. SPEAKER: Have you given notice to raise your
point, please go to your seats if you want to speak.
...(Intermuptions)

MR. SPEAKER: | had said that you may start
epeaking, | will call every member. But you did not give
me any opportunity.

...(Interruptions)
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[English]

MR. SPEAKER: | am sorry. | am not going to adjoum
the House.

...(Interryptions)
[Translation]

MR. SPEAKER: Please ask your colleagues to go
from here.

...(Interryptions)

MR. SPEAKER: Please go there, you did not give
me time even for a second. You all are standing up
since | have taken the seat.

...(Interryptions)
[English]
MR. SPEAKER: Please do not pressurise. me.
11.28 hrs.

At this stage Shn Chandrakant Khaire and some other
Honble Members went back fo their seats.

...(Interruptions)
MR. SPEAKER: | am not going to adjourn the House.
...(Interruyptions)
[Translation]
MR. SPEAKER: You please go from here, you are
spoiling your case. You did not give me time even for a

second. You came here the moment | occupied the seat
today. How will | run the House?

...(Interruptions)
[English]

MR. SPEAKER: You cannot pressurise me. | will not
be pressurised.

11.29 hrs.

At this stage Shri Ram Singhy Kaswan and some other
Hon'ble Members went back fo their seafs.

[Transiation)

MR. SPEAKER: You will not get a chance to speak
it you come here. You will get the chance when you go
to your seats. | was agreed, just ask them.

...(Interuptions)
[English]

MR. SPEAKER: Let there be order in the House
first.

...(Interryplions)
[Translation]

MR. SPEAKER: You please sit down, if you continue
to interrupt like this, | will not give chance to anybody, |
will not call you.

..(Interruptions)
MR. SPEAKER: Please do not do like this.
...(Interruptions)
[Engist)

MR. SPEAKER: | have never said no to any hon.
Member. Prof. Rasa Singh Rawat came to me. | said: “l
will allow you to first speak, then | will make a request
to you to elaborate during what you call ‘Zero Hour'. You
have not given half a second time to me. As soon as |
sat here, all of you got up and came to the well of the
House. How can | even hear what is being said?

...(nterruptions)
MR. SPEAKER: Please sit down.
... (Inferruptions)
[Translation]

SHRI CHANDRAKANT KHAIRE (Aurangabad,
Maharashtra): Sir, we went to meet the P.M. but he did

not spare time to meet us ...(/nfermyptions)

MR. SPEAKER: | do not fix PM’s appointments.

...(interruptions)
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[English]

MR. SPEAKER: The Chair is not responsible for PM’s
appointment.

[Translation]

PROF. VIJAY KUMAR MALHOTRA (South Dethi):
Whenever there is notice for suspending Question Hour

[English]

it has been the convention being followed for the
last six years

[Translation]

that members are given opportunity to speak.
...(Interruptions)

MR. SPEAKER: | did not give you the time.
[English]

Within half a second after my occupying the Chair,
you are here in the well.

...(Intsrryptions)

SHRI SURESH KALMADI: For how many times the
Question Hour has been suspended? Let the Question
Hour start now. ...(/nterruptions)

[Translaton)

SHRI ANANT GANGARAM GEETE: Farmers are
committing suicide in Maharashtra ...(/nterruptions)

[English]
MR. SPEAKER: Shri Geete, please speak now.
...(Interruptions)

MR. SPEAKER: You could have done it half an hour
betore.

...(Interruptions)
[Transiation]
MR. SPEAKER: | am listening, | want to listen.
...(Interruptions)
[English]

MR. SPEAKER: Hon. Members, it you are not
cooperating with the Chair, what can | do?

-..(Interruptions)

12

[Translation]

SHRI RAMDAS BANDU ATHAWALE (Pandharpur):
The Government have provided Rs. 500 crore.

...(Interryptions)
[English]

MR. SPEAKER: Shri Ramdas Athawale, please take
your seat. | will give you an opportunity at an appropriate
time. Please sit down now.

...(Interryptions)

MR. SPEAKER: Now, only Shri Geete's statement
will be recorded and nothing eise.

...(Intermuptions) *
[Translation]

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
we know the importance of the Question Hour. The entire
House is aware of it. This is not happening for the first
time. ...(Infermuptions) You please listen. You do not want
to listen. ...//nterruyptions)

Mr. Speaker, Sir, the entire Maharashtra is reeling
under drought. Today is 13th July and as per the data
available with us out of the 33 districts of Maharashtra,
12 districts did not receive any rainfall. There are six
districts where rainfall was even less than ten percent.
There are six districts which received rainfall less than
20 percent and another four districts received raintall less
than 25 percent. That means the entire Maharashtra is
under the grip of drought. Mr. Speaker, Sir, drought
situation prevailed in different parts of Maharashtra during
the last four years—sometimes it was Western
Maharashtra, sometimes Marathwada and sometimes in
Vidarbha, however unfortunate thing is that.
...(Interruyptions)

[English]

MR. SPEAKER: Shri Geete, | will give you full
opportunity after Question Hour. | can assure you this.

...(Interruptions)
[Translation)

SHRI ANANT GANGARAM GEETE: You please listen.
...(Interruptions) | have given notice to suspend Question
Hour. You please listen. ...(Infermyptions)

*Not recorded.
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[English] (English]
MR. SPEAKER: Very well, go ahead. MR. SPEAKER: Okay, now | will call Shri Patil.

...(Intermyptions)

MR. SPEAKER: There is no suspension of Question
Hour because there is no notice before me.

...(Interruyptions)

MR. SPEAKER: What will happen after suspension
of Question Hour? Piease go on.

-..(Interryptions)
[Translation]

SHRI ANANT GANGARAM GEETE: It is a question
of seven crore farmers of Maharashtra ...(/nferruptions)
We know the importance of Question Hour. | have also
submitted questions. The entire Maharashtra has received
less than 25 percent of rainfall. The seeds were sown in
Western Maharashtra, Marathwada and Vidarbha region
but there was no rain. Seeds were sown again but once
again there was no rainfall. The seeds have been sown
for the third time but it is not raining. Seeds were sown
in Konkan for the first time but there was no rainfall.
Then it rained and crops survived. Rainfall is essential
when we cultivate rice crop. Crops have dried up and
we are not able to grow it again. There are seven crore
farmers in Maharashtra. The entire Maharashtra is reeling
under the drought. Mr. Speaker, Sir, | had asked for time
from the hon. Prime Minister on 5th for raising this
question. | had asked the Prime Minister to give me time
for submitting memorandum on drought situation in
Maharashtra. | had given written letter on 6th. Today it is
13th. | had sought time for the party that farmers of
Maharashtra are committing suicide due to drought but |
did not get time from there. The present govemment do
not want to listen anything regarding the problems of
farmers.

[English]
MR. SPEAKER: There cannot be a debate now.
..(Interruptions)
[Translation]

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
you please listen. ...{/Interruptions)

«.(Intermuptions)
[Transiation]

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
you please listen to me. Yesterday at 10.20 PM | received
a call fom PM.O., whether | had sought appointment
with PM. | replied in affirmative. Today at 10.11 AM in
the moming | decided that if | do not get appointment
with the Prime Minister | will raise the issue of plight of
farmers in the House itself. So today | am demanding for
the suspension of the Question Hour and raising the
issue of farmers in the House.

Sir, the Maharashtra Government has completely
failed to tackle the situation of drought. ...//nterruptions)

[English)

MR. SPEAKER: But you have not spoken a word as
to why the Question Hour should be suspended.

...(Interruptions)

MR. SPEAKER: You have not said one word about
the suspension of Question Hour. This is enough, Shri
Geete. Now | will allow Shri Patil; he is also from
Maharashtra.

[Transtation]

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
| am doing the same thing. You please listen to me. It
is question of drought in Maharashtra. it is a question of
seven crore farmers of Maharashtra. The Maharaghtra
Govemment has failed on every front. The Maharaghtra
Government has demanded Rs. 1700 crore from the
Central Government. It is a question of survival of seven
crore farmers of Maharashtra. ... /nteruptions)

[English]

MR. SPEAKER: There is a limit to this, Shri Geete.
You cannot do this. | have allowed you, although there
was no merit because after the suspension of Question
Hour, what will happen is not mentioned; there is no
mention for that.

Now, Shri Patil—he is also from Maharashtra.

-..(Interruptions)
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MR. SPEAKER: Now | will allow Shri Patil who Is
also from Maharashtra.

[Translation]

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
| am doing the same thing. | am demanding that Question
Hour should be suspended. .../ /nterruptions)

Mr. Speaker, Sir, farmers are committing suicide in
Maharashtra. 235 farmers have committed suicide in one
year. |f farmers in Andhra Pradesh commit suicide, the
Prime Minister visits there immediately but 235 farmers
have committed suicide in Maharashtra in one year alone
however, the Prime Minister did not take pain to visit
there. ...(/Interryptions)

[English]
MR. SPEAKER: Shri Geete, this is very unfortunate.
...(Interryptions)

MR. SPEAKER: Just wait for a minute. Let me control
the House.

...(Interryptions)

MR. SPEAKER: What is going on in the House now?
Please sit down first.

...(Interruptions)

MR. SPEAKER: You wanted suspension of Question
Hour. After | sat here, within half a second, all of you
started saying something and | could not hear anything.
Then you came to the Well of the House; and half-an-
hour has gone. But you have not said one word about
why Question Hour should be suspended. The matter is
important and | have not denied it. But how to raise it?

...(Interruptions)

MR. SPEAKER: After suspension of Question Hour,
what will happen? There is no notice regarding its follow
up.

...(Interruptions)

MR. SPEAKER: There is nothing before me.

...(Intermuptions)

SHRI ANANT GANGARAM GEETE: Sir, you have. to
allow a discussion. ...(/nterruptions) '

MR. SPEAKER: You have made your submission.
You could have spoken longer and | also could have
given you longer time, after the Question Hour. But you
have no patience.

When Prof. Rasa Singh Rawat came to me on
another very important matter, | said that if he wanted to
say something during Question Hour, he could mention it
and that | would allow him to raise that very important
issue after the Question Hour. But you are not cooperating
with me. Thirty-eight minutes have gone and no work
has been done.

Now, | will allow Shri Patil to make a submission.
...(Intermyptions)
[Translation]

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
| am going to raise the same issue here for which |
have given the notice for the suspension of the Question
Hour. We want that the Question Hour should be
suspended because 235 farmers have committed suicide
in Maharashtra in one year. ...//nterryptions)

[English]

MR. SPEAKER: Well, you go on; the entire country
is watching us. Okay, you go on.

...(Interryptions)

[Translation]

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
in Maharashtta 235 farmers have committed suicide in
one year. If farmers commit suicide in Andhra Pradesh
the Prime Minister immediately visits there however when
farmers commit suicide in Maharashtra he does not bother
to visit there and see their condition. He does not care
for the farmers of Maharashtra. Today the Government of
india. ...({Intermyptions)

[English/

MR. SPEAKER: Only Shri Patil's statement will go
on record.
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Yes, Shri Patil, | have given you opportunity. Please
make your submission.

...(Intermyptions)

MR. SPEAKER: Shri Patil, if you do not want to say.
| cannot help you.

...(Interruptions)
[Translation)

SHRI ANNASAHEB M.K. PATIL (Erandol): Mr.
Speaker, Sir, | have given notice for the suspension of
the Questioin Hour. ...//nterruptions)

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
one third of the revenue is being generated from
Maharashtra. .../Intermyptions)

[English)

MR. SPEAKER: Shri Patil, if you do not want to say,
I cannot help you. Shri Geete if you donot cooperate
with me, | cannot help it.

...(Interryptions)
[Transiation/

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
the Government of India is getting one third of the
revenue from Maharashtra. ... /nfermyptions)

[English]

MR. SPEAKER: | will allow the issue to be raised
after the Question Hour.

Now, Question No. 101, Shri Uday Singh.
... (Interruptions)

MR. SPEAKER: | will allow you after the Question
Hour.

... (Interruptions)

MR. SPEAKER: | will, allow you after the Question
Hour.

ORAL ANSWER TO QUESTION
11.40 hrs.
[English]
T&D Losses of SEBs

*101. SHRI UDAY SINGH: Will the Minister of
POWER be pleased to state:

ASADHA 22, 1926 (Saka)

to Question 18

(a) whether the T&D losses of various State Electricity
Boards have been increasing in the country;

(b) if so, the details of T&D losses of various SEBs
reported during the last three years;

(c) whether the Union Government has formulated
any scheme to reduce T&D losses of SEBs; and

(d) if so, the results achieved therefrom?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. Some States/SEBs have shown
an increase in the Transmission and Dsitribution (T&D)
losses. Detaills of T&D losses of various States during
the years 2000-01, 2001-02 and 2002-03 are given in
Annexure.

(c) Yes, Sir. The Government is implementing
Accelerated Power Development and Reforms Programme
(APDRP) since the year 2001-02 for upgradation and
strengthening of the Sub-Transmission and Distribution
system with the objective of reducing Aggregate Technical
and Commercial (AT&C) losses, improving quality of
supply of power, increasing revenue collection and
improving consumer satisfaction.

(d) The States and Union Territories which have
shown improvements in 2002-03 over 2001-02 are
Haryana, Himachal Pradesh, Jammu & Kashmir, Punjab,
Rajasthan, Uttar Pradesh, Uttaranchal, Chandigarh,
Madhya Pradesh, Maharashtra, Kamataka, Kerala, Bihar,
Jharkhand, Orissa, West Bengal, Andaman & Nicobar
Islands, Assam, Meghalaya, Arunachal Pradesh and
Mizoram.

Annexure

Percentage Transformation, Transmission & ODistribution
Losses (including energy unaccounted for) in StatesUTs

(Source: Central Electricity Authority)

Region/State/UT 2000-01 2001-02 2002-03
1 2 3 4
Northern Region:

Haryana 39.82 3922 3765
Himachal Pradesh 2338 25.55 21.16
Jammu and Kashmir 4539 48 85 4555
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1 2 3 4 1 2 3 4
Punjab 26 .58 27.70 2442 West Bengal 2944 3167 2593
Rajasthan 29.76 43.06 4261 Andaman and Nicobar Islands 17 49 2920 19.78
Uttar Pradesh 3694 3762 34.16 North Eastern Region:

Uttaranchal - 3239 25.17 Assam 40.71 4278 38.30
Chandigarh 2541 2497 2406 Manipur 5849 6235 63.66
Delhi 4427 4397 4582 Meghalaya 2097 2266 2192
Western Region: Nagaland 24 .60 5232 56.71
Guijarat 28.14 26 87 28.52 Tripura 4389 40.38 40.64
Madhya Pradesh 46 .07 44 55 433 Arunachal Pradesh 344 53.58 3895
Chhattisgarh - 3375 3786 Mizoram 4542 49.77 4691
Maharashtra 3381 3728 34.01 All india 3286 3398 3254
D & N Haveli 3984 2722 4026 -.(Interruptions)

Goa 2870 2518 4026 MR. SPEAKER: Please put your supplementary.

SHRI UDAY SINGH: Sir, my question is regarding

Daman & Diu 1138 7.52 14.95 T&D losses. ... Infermyptions)

Southern Reglon: MR. SPEAKER: | will allow you after the Question

Hour. Please cooperate.

Andhra Pradesh 3663 2681 30.11
...(Interruptions)
Kamataka 3493 3383 2457
MR. SPEAKER: | have committed to it. You will get
Kerala 1844 kY3 27 AS better opportunity after the Question Hour. Why are you
wasting the time of the House?
Tamilnadu 15.72 16.06 1731
...(Interryptions)
Lakshadweep 6.71 1094 129
MR. SPEAKER: | will allow you to speak after the
Pondicherry 793 1200 2110 Question Hour.
Eastern Region: - (Intemyptions)
. SHRI UDAY SINGH: Mr. Speaker, Sir, my question
Bihar 1786 5170 3798 Is regarding. ...(Intermyptions)
Jharkhand - 2639 21.19 [Transkation]
Orissa 49N 4734 4536 SHRI ANNASAHEB M.K. PATIL: Mr. Speaker, Sir, |

have given notice to suspend Question Hour because
Sikkim 24.98 3173 5485 Central Government is not paying any attention towards
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Maharashtra inspite of the severe famine being faced by
the State. ...//nferruptions)

[English]

MR. SPEAKER: Nothing will be recorded except the
question asked by Shri Uday Singh.

...(Intermuptions)*
[Trans/ation]

SHRI CHANDRAKANT KHAIRE: Mike is not in
operation. ...(/nterruptions)

SHRI ANNASAHEB M.K. PATIL: Why mike has been
switched off. .../Interryptions)

MR. SPEAKER: | have not done anything.
...(Interryptions)

SHRI ANANT GANGARAM GEETE: Hon'ble Prime
Minister should come out with a statement in this regard.
...(Interryptions)

[English]
MR. SPEAKER: Please go to your seats.

...(Interryptions)

MR. SPEAKER: Shri Uday Singh, please put your
supplementary.

... (Interruptions)
MR. SPEAKER: | have rejected your notice.
... (Interruptions)
11.42 hrs.

At this stage Shri Chandrakant Khaire and some other
honble Members came and stood on the floor near
the Table.

...(Interruptions)
[Translation]

AN HON'BLE MEMBER: Why did you not allow him
to speak. ...(/Interryptions)

*Not recorded.

ASADHA 22, 1926 (Saks)

to Question 22

MR. SPEAKER: | l\fd given permigsion.
-..(Intermuptions)

MR. SPEAKER: | have given him time, he has
spoken.

- (interruptions)
MR. SPEAKER: It is not right.
-« (Interryptions)
(Engiish]

MR. SPEAKER: | will request you to pleass go to
your seats.

...(Intermuptions)
[Transiation]

MR. SPEAKER: | have told you that | will allow you
to speak after Question Hour.

...(Infermuptions)

MR. SPEAKER: You have started, | have heard you,
though you have not given notice also.

. (intermuptions)
MR. SPEAKER: It is not possible, you may run.
... (Interryptions)

[Engish)

MR. SPEAKER: | have rejected your notice. How
long can you carry on?

. (Interruptions)
[Translation)
MR. SPEAKER: It is not right.
...(Interryptions)
[English]
MR. SPEAKER: Piease go to your seats.

.. (lrtermuptions)
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[Translation]
MR. SPEAKER: | did not stop you, | allowed you to

continue your speech. Geeteji interrupted in that, when |
called him.

...(Intermyptions)
MR. SPEAKER: Please do not presssurise me.
...(Interryptions)
[English]

MR. SPEAKER: This is not the right place to make
submissions. Please go to your seats.

... (Interruptions)

MR. SPEAKER: This is not my House alone. It is
your House also.

..(Interruyplions)
[Translation]

MR. SPEAKER: Did | not give opportunity to Geete
ji?

...(Interryptions)
MR. SPEAKER: Please do not do this thing.
...(Interuptions)
[Translation]
MR. SPEAKER: You please resume your seat.
...(Interruptions)
[English]

MR. SPEAKER: Let the country see what you are
doing. | will not adjourn the House.

...(Interruptions)
[Transiation]

MR. SPEAKER: it should be spoken from there, |
did not stop Geete ji from speaking.

...(Intermypbions)

JULY 13, 2004

tfo Question 24

MR. SPEAKER: What was done would also be

spoken here. | will give you the opportunity to speak. |
will give you 10 minutes after Question Hour. Just now,

please go to your seat.
...(Interryptions)

MR. SPEAKER: | will not adjoum the House. Whether
you keep on standing here. For how long will you do like
this? Please go to your seat.

...(Interruptions)

MR. SPEAKER: | agree that this is a very important
question but nothing will take place by standing here
only. All of you please go back to your seats.

...(Interruptions)

MR. SPEAKER: All of you please go back to your
seats.

...(Interryptions)

MR. SPEAKER: Who has disallowed you to speak?
Will 50 members speak together? You all please go to
your seats.

...(Interruptions)

MR. SPEAKER: Bhargavaji you are a senior member.
| will give you an opportunity to speak but before that
you please go back to your seat.

...(Interryptions)
MR. SPEAKER: How can | give you the opportunity

to speak? | cannot allow you to speak from here. First
you go back to your seat.

...(Interruptions)

11.53 hrs.

At this stage Shn Chandrakant Khaire and some other
Honble Members went back to their seats.

...(Interruptions)

KUMARI MAMATA BANERJEE: Mr. Speaker, Sir, you
cannot stop us from speaking by switching off the mikes.
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[English/

PROF. VIJAY KUMAR MALHOTRA: Sir | have only
one question to ask. ...(/"nterryptions)

[Translation]

Whether mikes in the House have been switched
off. .../Interruptions) how these have been switched off.

...(Interryptions)
MR. SPEAKER: Mikes should be switched on.
...(Interruptions)

SHRI MOHAN RAWALE: Mr. Speaker, Sir, why the
mikes were put off?

... (Interryptions)

MR. SPEAKER: Video film of the House is being
prepared which will be screened to all.

...(Interryptions)

SHRI ANNASAHEB M.K. PATIL: Mr. Speaker, Sir, |
do not know why mikes were switched off?

...(Interruptions)
[English]

MR. SPEAKER: Shri Annasaheb M.K. Patil is
speaking now.

...(Interryptions)

MR. SPEAKER: Shri Patil, if you do not want to
speak, then | cannot help you.

...(Interryptions)
[Trans/ation]

SHRI ANNASAHEB M.K. PATIL: Mr. Speaker, Sir, |
have given notice for suspension of question hour because
Maharashtra is facing severe famine. ...//nfermyptions)

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir,
you please tell us first, why the mikes were switched off.

... (Inferruptions)

SHRI ANNASAHEB M.K. PATIL: Mr. Speaker, Sir, no
sooner you gave me permission to speak, mikes went

ASADHA 22, 1926 (Saka)

. to Queston 26

oft. First, let me know the reasons for putting off the
mikes. ...Inferruptions) it means suppressing the voice of
farmers and the people of Maharashtra. .../#nterrypbions)

MR. SPEAKER: You may speak.

«.{Interryptions)

MR. SPEAKER: You sit down. What are you doing?
... (interruptions)

[Enghsh]
MR. SPEAKER: Hon. Members, please sit down.

...(Intermyptions)
[Translation]

SHRI ANNASAHEB M.K. PATIL: There is Congress
led Govemment at the centre and in Maharashtra as
well. ... Interryptions) More than five hundred people have
committed suicide in Maharashtra and the State
Government has not been paying attention towards them
for the last many years ...//nferyptions) Many animais
also have died there. Despite severe famine, the
Government have done nothing to provide relief to the
farmers and other famine affected people. ...nfemyptions)
It is a very serious issue. When our men wanted to take
an appointment with the Prime Minister to have talks,
they were not given appointment for 6-7 days.
...(Interryptions) It means the Prime Minister needs Andhra
Pradesh, Bihar and other States but he does not need
Maharashtra. Therefore, through you. Sir, | urge upon
the hon. Prime Minister to announce the package of Rs.
1700 crore as had been sought by the State.
...(Interruyptions) The Prime Minister should announce as
to by when relief package to the farmers of Maharashtra
would be provided and how much it would be.

-.(Intefruptions)
(English]
MR. SPEAKER: Shvi Patil, have you concluded?
...(Interruptions)
(Transiation]

SHRI ANNASAHEB M.K. PATIL: Please tell about it.
...(Intermyptions)
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[English/

MR. SPEAKER: | will show the entire film of what
had happened. Then you will realise. | will show that to
everyone.

... (Interryptions)

[Transiation]

SHRI ANNASAHEB M.K. PATIL: My submission is
that you suspend the question-hour. ...//nterruptions)
Please give us an opportunity today to discuss this issue.
...(Interryptions)

[English]

MR. SPEAKER: | called Prof. Rasa Singh Rawat to
speak.

..(Interryptions)
[Trans/ation]

MR. SPEAKER: Your friends do not let you speak.
What can | do.

...(Intermyptions)

MR. SPEAKER: | am calling Prof. Rasa Singh Rawat
to speak.

...(Interruptions)
[English]

MR. SPEAKER: This is an important issue. Prof. Rasa
Singh Rawat, your issue is very important. Prof. Rawat,
| asked you to speak.

...(Interryptions)

[Translation]

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir,
through you | would like to draw attention of the
Government towards the fact that the life line of
Rajasthan. ...(/ntsrruptions)

PROF. VIUAY KUMAR MALHOTRA: Mr. Speaker, Sir,
what about Maharashtra. There is no response from the
Gowvt. ...(Intermuptions) The Government must respond.
...(Interryptions) The Gowt. should respond to the condition
of tarmers of Maharashtra. ...//nferryptions)

JULY 13, 2004
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[English]
MR. SPEAKER: Mr. Minister, do you want to
respond? If you want to say something, you can respond.

...(Interryptions)
[Transiation]

SHRI ANANT GANGARAM GEETE: Hon. Prime
Minister should give a statement on drought.
...(Interruptions)

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, we
want the Prime Minister only. ...(/ntermuptions)

12.00 hrs.

At tis stage, Shni Chandrakant Khaire and some
other hon. Members came and stood on the foor
near the Table.

[English]

MR. SPEAKER: Question Hour over.

WRITTEN ANSWERS TO QUESTIONS
[English]

Foreign Investment in Urban Infrastructure and
Real Estate Development

*102. SHRI P.S. GADHAVI: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Union Government proposes to open
up the Urban infrastructure and real estate development
to foreign investors;

(b) it so, the details thereof;

(c) whether some foreign investors have shown
interest in these sectors; and

(d) if so, the total investment to be made by the
foreign investors in urben development?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD): (a) to (d) Foreign Direct investment (FDI)
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in real estate and housing is not permissible. It is,
however, permissible in urban infrastructure like water
supply and sanitation, roads and mass rapid transport
systems in all metropolitan cities, including associated
commercial development of real estate, on the automatic
route.

Foreign Direct Investment in development of
integrated townships is also permitted with prior approval
of the Government.

As per available information, Central Government has
so tar approved FDI in development of integrated
townships at Gurgaon, Hyderabad (Two projects), Mohali,
Bangalore and Chennal. The total estimated cost of all
projects, excepting at Chennai, is Rs. 5184.00 crores.
The estimated cost of Chennai integrated township project
is not available. The FDI in these projects is as follows:—

US $ 15 million

US $ 10 million (US $
5 million in each case)

Gurgaon
Hyderabad (2 Projects)

iii. Mohali Rs. 500 crores
iv. Bangalore US $ 5 miltion
v. Chennai US $ 5.86 million

Special Assistance for Infrastructure
Development in NER

*103. SHRI S.D. MANDLIK:
SHRI KIRTI VARDHAN SINGH:

Will the Minister of DEVELOPMENT OF NORTH-
EASTERN REGION be pleased to state:

(a) whether the Government has a proposal to give
special assistance for infrastructure development of North
Eastern Region through intemational assistance;

(b) if so, the details in this regard;

(c) the details of schemes which are run by Union
Government and Centrally Sponsored schemes run by
various States of region; and

(d) the details of funds allocated to such schemes,
State-wise?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
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REGION (SHR! P.R. KYNDIAH): (a) The Government is
considering formulating Extemally Aided Projects dedicated
to North Eastern Region so that the external aid resources
are available for the development ot the North Eastem
Region.

(b) Does not arise.

(c) and (d) Information has been sought from Union
Ministries/Departments and North Eastern States and will
be placed on the Table of the House.

Fertllizer Policy

*104. SHRI PRABODH PANDA:
SHRI RAYAPAT! SAMBASIVA RAO:

Will the Minieter of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Govemnment has any plan to review
the policy to allow fertilizer producers to sell their
production in the open market under the new pricing
norms;

(b) if 8o, the detalls thereof;

(c) whether any committee has been set up to ensure
the deregulation of fertilizer distribution; and

(d) if so, the details thereof and the time by which
it is likely to submit its report?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN):
(a) and (b) Under the new pricing scheme (NPS) of urea
units, at present, 50% distribution of urea has been de-
regulated and the urea manufacturers are free to sell
50% of their production in the open market anywhere in
India on the notified maximum retail price (MRP) in the
current Kharif (18t April to 30th September 2004) season.
The Department will review the policy regarding extent of
distribution decontrol under NPS as and when the situation
demands.

(c) No, Sir.
(d) Question does not arise.
[Transiation]
Anganwad! Kendras

*105. SHRI NIKHIL KUMAR CHOUDHARY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) the number of the Anganwadi Kendras functioning
in the country at present, State-wise;

(b) whether the Government is aware that the
nutritious eatables are not being supplied in these Kendras
particularly in Tribal areas for the last several months;

(c) if so, the facts and reasons therefor;

(d) whether the Government propose to open more
Anganwadi Kendras particularly in backward areas of the
States; and

(e) if so, the details thereof, State-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHR!I ARJUN SINGH): (a) The
information is given in Statement-l enclosed.

(b) and (c) State-wise number of Anganwadi Centres
which have provided supplementary nutrition as per norms
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of the Scheme in the months of January, February &
March 2004 are given in Statement-il enclosed.

Under the Integrated Child Development Services
(ICDS) Scheme, the States/UTs are responsible for
providing supplementary nutrition to the beneficiaries out
of their own resources. The Govemment of india has
been constantly emphasizing on the States to ensure
regular supply of supplementary nutrition to all the
beneficiaries. The Supreme Court has aiso directed the
States to provide supplementary nutrition to all
beneficiaries as per norms of the Scheme.

(d) and (e) Of the 744673 sanctioned Anganwadi
Centres, 6849307 Anganwadi Centres have already become
operational as on 31.3.2004. The States have been
directed to operationalise all the pending 95368 Anganwadi
Centres by 30.6.2004. The Government is committed to
universalize the ICDS Scheme, subject to availability of
resources, as early as possible.

Statement /
SI.No. State/UT No. of Anganwadis as on 31.3.2004
Sanctioned by Operational Pending for
GOl Operationalisation
1 2 3 4 5
1. Andhra Pradesh 54312 53564 748
2. Arunachal Pradesh 2359 2286 73
3. Assam 25416 25302 114
4. Bihar 60813 24871 35942
S. Chhattisgarh 20289 20277 12
6. Goa 1012 1012 0
7. Guijarat 37961 35441 2520
8. Haryana 13546 13546 0
9. Himachal Pradesh 7354 7354 0
10. Jammu and Kashmir 11821 10227 1594
. Jharkhand 15505 14967 538
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2 3 4 5
Kamataka 40301 40301 0
Kerala 25393 24415 978
Madhya Pradesh 49784 48824 960
Maharashtra 62716 58109 4607
Manipur 4501 4499 2
Maghalaya 2218 2217 1
Mizoram 1361 1341 20
Nagaland 2770 2770 0
Orissa 34201 34201 0
Punjab 15829 14016 . 1813
Rajasthan 35821 35686 135
Sikkim 500 500 [
Tamilnadu 42377 30059 12318
Tripura 3786 3692 9%
Uttar Pradesh 103104 75005 28099
Uttaranchal 6378 5924 454
West Bengal 57540 53354 4186
Andaman and Nicobar Islande 527 429 98
Chandigarh 300 300 0
Dethi 3902 3842 60
Dadra and Nagar Haveli 138 138 0
Daman and Diu 87 87 0
Lakshadweep 74 74 0
Pondicherry 677 677 0

All India 744673 649307 95366




35 Written Answers JULY 13, 2004 to Questions 36
Statement
State-wise number of anganwadi centres providing supplementiary nutrition
SI.N;. StateUT No. of Angarwadis
January 2004 February 2004 March 2004
Operational Reporting Providng  Operational Reporting Providing Oporational  Reporing  Providing
SNP as per SNP as per SNP as per
nom norm nom

1 2 3 4 5 6 7 8 9 10 |

1 Andhra Pradesh 53556 53556 50584 53556 53584 50584 53564 53561 4929
2. Arunachal Pradesh 28 1530 1035 285 149 164 286 134 796
3. Assam 2530 NR NR 25302 NR NR 2530 8% 20185
4. Bihar 18313 NR NR 248N 23N 15773 248N 7% R
5. Chhattisgarh 20209 20209 19296 20209 20209 19296 2m 2027 19325
6. Goa 1012 1012 1012 1012 1012 1012 1012 1012 1012
1. Gujarat 162 e 30769 k) ) 34162 3769 35441 35149 31606
8. Haryana 13546 13546 13546 13546 13546 13546 13546 13546 13546
9. Himachal Pradesh 7354 734 7354 7354 7354 734 7354 134 7354
10. Jammu and Kashmir 10227 10014 6753 10227 10014 6753 10227 10014 6753
n. Jharkhand 14402 w0 8068 1440 14402 8068 14967 14402 8492
2. Kamataka 40290 40290 U8 40290 410 348 4030 40290 39248
13. Kerala 4412 W4 2866 4413 413 403 24415 4403 24206
u. Madhya Pradesh 48197 48197 40649 48197 48197 40649 48824 48643 40942
15. Maharashtra 58101 58101 48351 58101 58101 43351 58109 58116 49508
16. Manipur 4% "8 583 L) M98 583 “9» 9 29
1. Meghalaya 2u 29 2u% 215 215 215 an 217 217
18. Mizoram 1341 1283 62 134 18 692 1340 1283 62
9. Nagaland %4 25% 2594 2614 25 2594 2770 2623 2618
. Orissa 33001 330 33001 3300 330M 330M 3 33620 3458
0. Punjab 14007 14007 14007 4008 14008 14008 0% 140% 14016
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1 2 3 4 § 8 7 8 9 10 1
2. Rajasthan 35643 35643 6 35654 35654 s 35686 35657 28609
3. Sikkim 49 4% 9 499 49 499 500 99 9
u. Tamilnadu 30059 30059 30059 30059 30059 30059 30059 30059 30059
2. Tripura %79 ¥»K 281 %19 %79 31 39 %79 81
2%. Uttar Pradesh 60184 60184 44885 75005 75005 41584 75005 75005 4154
7. Uttaranchal 5402 5344 105 5661 5661 1367 94 5770 2075
8. West Bengal 5717 sam 29240 san s 29240 5334 53066 3
3. Andaman and Nicobar Islands 429 429 429 429 429 429 429 429 49
3. Chandigarh 300 300 300 300 300 300 300 300 300
3 Dethi 342 34 3842 3842 3842 3842 3842 k) 3842
k78 Dadra and Nagar Haveli 138 138 138 138 138 138 138 138 138
33, Daman and Diu 87 87 87 87 87 87 87 8 87
M, Lakshadweep 74 u 74 74 74 74 74 74 74
3. Pondicherry 677 677 677 677 677 677 (Y 677 677
All India 622770 578054 489007 644425 614574 503851 649307 641294 522276
[English] (d) it so, the details thereof, and
NCERT Books (e) the steps being taken to protect students’ future

*106. SHRI C.K. CHANDRAPPAN:
SHRI TATHAGATA SATPATHY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has constituted a three
member committee of eminent historians to review the
existing NCERT school history books along with other
subjects;

(b) if so, the details thereof along with the terms and
conditions of the committee;

(c) whether the existing history books would be
studied by the students for the academic year 2004-05;

in view of changes in the textbooks?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e) Yes,
Sir. The panel comprises three eminent historians, namely,
Prof. S. Settar, currentty Dr. S. Radhakrishnan visiting
Professor at the National Institute of Advanced Studies,
Bangalore and formerty the Chairman of the indian Council
of Historical Reeearch, Prof. J.S. Grewal, former Vice-
Chancellor of Guru Nanak Dev University and former
Director of indian Institute of Advanced Studies at Shimia
and Prof. Barun De., an eminent historian of modem
India and first Director of the Maulana Abdul Kalam Azad
Institute for Asian Studies, Kolkata. The Terms of
Reference of the panel were as follows:—
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“The issues of communalisation and inadequacies of
history textbooks of the NCERT have engaged public
and academic attention for a long time. These text-
books have been mostly printed for the current year
and in a substantial number of schools teaching work
has already started, based on these books. It is,
therefore, impractical to withdraw these books at this
stage and replace them with more appropriate books
without causing dislocation in the studies of millions
of students. However, the same impracticability should
not result in our children learning either communal
views or distorted facts of history. Even as the
processes are initiated to address the long term
remedial measures, including reconstitution of Central
Advisory Board of Education (CABE) and the initiation
of the process of curriculum frame-work review, as a
short term measure, it has been considered necessary
to do a quick review of these books by a panel of
eminent historians of impeccable credentials, to
suggest what needs to be done in the short term. If
they so recommend, the Government will direct the
NCERT and the CBSE to issue appropriate directions
to the teachers to transact the curriculum as per
those recommendations. In particular, the
recommendations should be for removing distorted
and communally biased portions and for inclusion of
short passages which will fill in the gaps that some
of these books are supposed to be having or could
develop after the removal of the aforesaid mentioned
passages. The three distinguished historians have
been requested by the Government to submit their
recommendations at the earliest so that the
interventions could be made, if necessary, as eary
as possible, in the academic session that has already
started in some schools in the country. Joint Secretary
(School Education) in the Ministry of Human Resource
Development will provide secretariat and logistics
support to this group.”

The panel has submmitted its report. | regret to inform
the House that the complaints made about the errors
and biased nature of the books have been found to be
correct by the panel.

Among other things, the report brings out the
following:

The textbooks prepared since 2000 are ‘so full of
errors and sub-standard’ that the panel finds it impossible
to recommend their continuation. The errors are so many
that rectification of each one of them is almost impossible.

It also states that there is a common strand of bias
that runs through the entire serles. This bias gives more
weight to Hindu religious practices and revival movements
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distinguished from other religious or modermizing traditions
that have been, in the last one thousand years, as much,
a part of India’'s composite culture as the ones of earlier

origin.

They, therefore, propose that a list of alternative
reading material viz. books prepared by private publishers
may be recommended for students of Class VI to X for
the current academic year till alternative material prepared,
through due process, is prepared by the NCERT in time
for the next academic year.

The Panel is aware of the fact that altemative material
is unavailable for classes XI and Xl at present. The
three members have made suggestions that either on
the existing books or on reviving the old books, it would
be necessary to issue proper advisories to teachers.
Whereas, Prof. Barun De has suggested that, the book
on ‘Modem India’ by Bipan Chandra for Class Xl should
be revived, if necessary, by updating it. Prof. Grewal has
similarly suggested that the book on ‘Medieval India' by
Satish Chandra should be revived with a proper advisory.
For the ‘Ancient Period', Prof. Settar has suggested
scouting for alternative reading material.

The findings of the Committee have put the
Govemment in a very difficult situation. On the one hand,
because the panel has found the books to be of
unacceptable quality and content, it is not appropriate to
continue with them. On the other, the academic session
has begun quite some time back in some schools and it
would be unfair to students and teachers to be asked to
use different textbooks at this late stage. Making available
alternative text throughout the country will also pose
serious problems of logistics and cannot be arranged in
a satisfactory manner till very late in the academic
session. At the moment, the Government is trying to
address this serious dilemma which has been caused by
the distortion of history books.

The recommendations of the panel of historians will
be put up for consideration of the Executive Committee
(EC) of the NCERT in its meeing on the 14th July, 2004.
While taking a decision, the EC will not doubt keep the
interest of students as their foremost concem.

Housing for All Programme

*107. SHRI TATHAGATA SATPATHY:
SHRI RAM KRIPAL YADAV:

Will the Minister of URBAN EMPLOYMENT AND
POVERTY ALLEVIATION be pleased to state:
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(a) the target set under ‘Housing for All Programme’
" during each of the last three years and cument year;

(b) whether the dwelling units have been constructed
as per the target set;

(c) if so, the progress made in this regard, State-
wise;

(d) if not, the reasons therefor; and

(e) the steps taken by the Govemment to construct
the units as per target?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA): (a) The Government in 1998 declared
“Housing for All” as a priority area and set a target of

ASADHA 22, 1928 (Saks)

fo Questions 42

construction of 2 million (20 lakhs) houses every year
with emphasis on the poor and deprived. Out of this, 7
lakh dwelling units are to be taken up for construction in
urban areas and 13 lakh in rural areas.

(b) The number of dwelling units sanctioned by
various agencies in Urban areas of the country from 2001-
2002 to 2003-2004 is 32,07,859, which is much beyond
the target of 7 lakh every year (21 lakh for 3 years).

(c) to (e) Details of dwelling units sanctioned by
Housing & Urban Development Corporation Ltd. (HUDCO),
Housing Co-operative and Housing Finance Companies
& Public Sector Banks under Two Million Housing
Programme in Urban areas from 2001-2002 to 2003-2004
(year-wise and State-wise) are given in Statement |, |l
and Il enclosed.

Statement /

State-wise Targets & Achievement of HUDCO (Urban) under Two Mifion Housing Programme

States/Union Yearly 2001-2002 2002-2003 2003-2004
Territories Target

1 2 3 4 5
Andhra Pradesh 29388 24599 67791 21451
Arunachal Pradesh 483 1600 0 0
Assam 20513 0 195 1774
Bihar 14873 0 128 512
Goa 951 0 0 0
Guijarat 27184 6801 18136 9259
Haryana 6113 264 3263 0
Himachal Pradesh 1645 0 0 0
Jammu and Kashmir 5328 557 0 894
Karnataka 23923 49781 95083 277364
Kerala 12090 4477 57449 10686
Madhya Pradesh 22188 2749 5022 2335
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1 2 3 4 5

Maharashtra 44240 8380 7894 34142
Manipur 4573 80 780 1607
Meghalaya 2777 0 0 0
Mizoram 6218 0 377 280
Nagaland 2581 139 463 667
Orissa 12423 1359 0 377
Punjab 8935 10000 4050 0
Rajasthan 25071 8780 0 800
Sikkim 166 0 0 0
Tamilnadu 33750 54519 17810 12026
Tripura 2717 522 866 1076
Uttar Pradesh 36486 126225 571 9854
Waest Bengal 24210 9416 50149 5163
Andaman and Nicobar Islands 181 0 0 0
Chandigarh 619 0 0 0
Dadra and Nagar Haveli 45 0 0 0
Daman and Diu 60 0 0 0
Delhi 7848 2516 0 0
Lakshadweep 60 0 0 0
Pondicherry 679 170 0 457
Jharkhand 7662 500 10531 20000
Chhattisgarh 9509 10202 11015 10184
Uttaranchal 4509 2167 890 2135
HUDCO Niwas 0 75283 102366 4512
Total ~ 400000 401078 459969 4274558

Total dwelling units sanctioned in 3 year = 12,88,502.
Against Target of 12 lakh dweliing Units for 3 years 12,88,502 Dweliing Units have been sanctioned.
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Staternent i
State-wise progress of Housing Cooperative under two milon Mousing Programme from 2001-2002 fo 2003-2004

Year Target : 1 lakh Dwelling Units

States/Union Number of Housing Units

Territories Constructed/Financed
2001-2002 2002-2003 2003-2004°

1 2 3 4

Andaman and Nicobar Islands 0 0

Andhra Pradesh 654 1012

Assam 2306 215

Bihar 8 1

Chandigarh 4184 4500

Delhi 197 337

Goa 4906 2259

Gujarat 1816 837

Haryana 4565 3360

Himachal Pradesh 240 243

Jammu and Kashmir 19 0

Karnataka 2192 3105

Kerala 9695 22995

Madhya Pradesh 731 285

Maharashtra 14773 15042

Manipur 0 52

Meghalaya 88 36

Mizoram 0 0

Nagaland 0 0

Orissa 185 102
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1 2 3 4
Pondicherry 83 494

Punjab 6308 2877

Rajasthan 756 498

Tamilnadu 14956 11716

Tripura 0 0

Uttar Pradesh 2100 1908

West Bengal 2696 993

Uttaranchal 196 593

Chhattisgarh 5 1

Toltal 73659 73461 55,000*

Total dwelling units sanctioned for 3 years = 2,02,120.

Against Target of 3 lakh dwelling Units for 3 years 2,02,120 Dweling Units have been sanctioned.

*National Cooperative Housing Federation (NCHF) is still in the process of collecting data from Cooperative Institutions and it Is
expected that final State-wise data will be avallable only by the end of the September, 2004.

Statement [l

Achievements of Housing Finance Institutions (other
than HUDCO) and Public Sector Banks under Two
Million Housing Programme from 2001-2002 fo
2003-2004

Year Target: 2 lakh Dwelling Units for Housing
Finance Institutions & Public Sector Banks

Year Dwelling Units

HOUSING FINANCE INSTITUTIONS®

2001-2002 262991
2002-2003 259772
2003-2004 291955
Total ’ 814718

PUBLIC SECTOR BANKS*

2001-2002 196624
2002-2003 377318
2003-2004 320376
Total 902319

“State-wise details are not compiled by National Housing Bank.

Against Target of 6 lakh dwelling Units for 3 years 17,17,037
Dwelling Units have been sanctioned.

Standard of Education

*108. DR. COL. (RETD.) DHANI RAM SHANDIL:
SHRI B. MAHTAB:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is contemplating to stem
the decline in standards of education at all levels;
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(b) if so, whether the majority of management
institutions in the country are offering sub-standard
education;

(c) it so, the detalls in this regard;

(d) the steps being considered to improve the quality
of education at all levels, and

(e) the action being taken against the institutions
which do not offer quality education?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e) The
issues of quality have always been central to educational
policy. it has been the Ministry’s endeavour to ensure
continuous and sustained improvement in the quality of
education at all levels.

The NPE provides for a National System of
Education, which implies that up to a given level, all
students, irrespective of caste, creed, location or sex,
have access to education of a comparable quality. It also
accords priority for improvement of the standard of
education at all levels.

The concerns regarding quality and equity are
continuously addressed by the Central and State
Governments through appropriate interventions in
education at all levels. Such interventions include
infrastructure development, supply of teaching-leaming
material, periodic revision of the curricula, introduction of
subjects in new and emerging areas, value education,
teachers’ training and deployment, and reforms in the
examination system.

The Scheme of the Sarva Shiksha Abhlyan (SSA)
was evolved to pursue Universal Elementary Education
of a satisfactory quality in the mission mode, with
emphasis on education for life.

The National Council for Teacher Education, a
statutory body, is responsible for regulation and the proper
observance of norms and standards in teacher education
at the elementary and secondary levels.

In order to fulfil their statutory responsibilities for
maintaining standards, necessary regulations, directions
and circulars, etc., in this regard are issued from time to
time by the University Grants Commission in respect of
higher education Institutions and by the All india Council
for Technical Education in respect of Technical and
Management Institutions, besides appropriate interventions
by the Central Govemment.

The Indian Institutes of Technology and the Indian
Institutes of Management are acknowledged as ‘Centres
of Excellence’ the world over. The Regional Engineering
Colleges have been upgraded to National Institutes of
Technology, expanding the avenues for top quality
technical education for more aspirants.
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Recent initiatives taken to strengthen the technical
education system include a decision to introduce a credit-
based system in the technical education, conversion of
Regional Engineering Coliges (RECs) into the National
Institutes of Technology (NITs), the launching of a fully
dedicated technical education channel, launching of a
special programme to improve the quality of technical
education, participation of private bodies, development of
technologies in emerging areas and their transfer to user
agencies through technology development missions,
transfer of techno-economic advances in technical
education and appropriate technologies to rural people
through expansion of Community Polytechnics and
improving the productviity of the informal sector of the
economy.

Natural Gas for Power Generation

*109. SHRI AJAY MAKEN: Will the Minister of
POWER be pleased to state:

(a) whether the Government has any plan to generate
power by using LNG and CNG;

(b) it so, whether any study has been conducted
and if so, the salient features thereof;

(c) the amount of natural gas available for power
generation in the country,

(d) the viability of natural gas as compared to other
sources of generating power; and

(e) the advantages/disadvantages of Natural Gas as
a fuel over other fuels for power generation?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) Yes, Sir. During 10th Plan, out of total capacity addition
target of 41110 MW, 7378.94 MW s envisaged tu ve
developed through gas based projects. Out of this, 722
MW has already been commissioned. As on 30.6.2004,
total installed capacity of gas based power generation
plants was 11840 MW.

(b) With a view to facilitating devulopment of new
power projects, CEA has been entrustad, /fer-aka with
the responsibility of identification of suitable sites for
setting up of gas based power projects, keeping in view
the availability of gas and economics of power generation.
The study carried out by Expert Committee on Fueis for
Power Generation has concluded that at prevailing prices
gas based power projects along the pipseline is an
attractive option.

(c) The total estimates reserves of natural gas in the
country in 2003 were 854 Billion Cublc Meters. The
average production at present is 80 Million Metric
Standard Cubic Meter Per Day (MMSCMD). Out of this
nearly 21 MMSCMD is internal consumption of gas
companies and remaining 69 MMSCMD gas is available
to various users. Average supply of gas for power
generation Is of the order of 26 to 27 MMSCMD.
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(d) The viability of Natural Gas/LNG for power
generation is a function of its price and the confidence
of the investors in its long term availability and price
stabiiity.

(e) The key advantages of the Gas Based Power
Plants are:—

(i) Capital cost of gas based Combined Cycle
Power Plant is lower.

(i) Combined Cycle Power Plants have better
efficiency or heat rate.

(i) The gestation period of setting up a Gas Based
Combined Cycle Power Station is comparatively
less.

(iv) Transportation of natural gas to the power
stations through gas pipelines is relatively easier
and cheaper.

However, the higher maintenance cost and lower lite
span constitute the key disadvantages of these piants.

[Translation]
Gram Urja Pariyojana

*110. SHRI DHARMENDRA PRADHAN:
SHR! KHIREN RIJIJU:

Will the Minister of POWER be pleased to state:

(a) whether the Government proposes to introduce
Gram Urja Pariyojana in the country to provide power to
the villages;

(b) if so, the details thereof;

(c) whether the Government proposes to provide
power to the North-Eastern States on priority while
implementing this scheme;

(d) if so, the details thereof;

(e) the time by which the scheme is likely to be
completed and the number of villages to be covered in
the first phase under this scheme; and

(f) the total expenditure likely to be incurred thereon
and the cuantum of funds earmarked for the first phase
of the scheme?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) to (f) According to the National Common Minimum
Programme household electrification is to be completed
in five years incjuding North-Eastern States.
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For achieving this target, a rural electrification strategy
has been drawn up, which envisages:

Creation of Rural Electriclty Distribution Backbone
(REDB) of 33/11 KV substations, with at least
one such substation in each block appropriately
networked and linked to the State transmission

system.

Creation of Village Electricity infrastructure (VEI!)
by providing Distribution Transformer(s) with at
least one such transformer in every village.

Rural Household Electrification of unelectritied
households from village distribution
transformer(s).

Decentralized distributed generation system for
such villages where grid connectivity is either
not feasible or not cost effective.

Based on the above strategy, detalls of the scheme
and requirement of funds are being worked out.

(English]
Disbursement of Relief to Migrants

*111. SHRIMATI MINATI SEN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Govemment is aware that the relief
to the migrants from the Pakistan held areas of J&K
have not been disbursed to the beneficiaries as vet in
spite of his Ministry administrative sanction on August
09, 2000;

(b) it so, the details thereof; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
and (b) According to the administrative sanction issued
by Government of India on 9.8.2000, the Government of
J&K has to incur expenditure on the relief/rehabilitation
assistance to the displaced persons from Pak occupied
Kashmir of J&K and then claim reimbursement from the
Govemment of India. Govemment of India has sanctioned
Rs. 6.17 crore on account advance to Government of
J&K upto the period ending March, 2004 for disbursement.
As reported by Government of J&K, 1038 verified and
eligible families have so far been granted assistance.
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(c) The implementation of the relief measures is being
monitored by a Committee headed by the Divisional
Commissioner, Jammu with members from this Ministry.
Substantial progress has been made in the verification of
cases by the Committee which meets at Jammu at regular
intervals.

Revival of Steel Plants

"112. SHRI ANANTA NAYAK:
SHRI NIKHIL KUMAR:

Will the Minister of STEEL be pleased to state:
(a) the physical and financial perfformance of each
steel plant during each of the last three years;

Physical Performance
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(b) whether some steel plants are running in losses
and have been declared sick;

(c) it so, the detalls thereof and the reasons therefor,
plant-wise;

(d) whether the Government has formulated any plan
to revive such ailing units in a time frame; and

(o) if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN):
(a) The physical and financial performance of major steel
producers during the past three years is as follows:—

(In Million Tonnes)

S.No. Producer Production

2001-02 2002-03 2003-04
1. Steel Authority of India Limited (SAIL) 10.00 10.64 11.28
2. The Indian Iron & Steel Co. Ltd. (1SCO) 0.30 0.29 0.26
3. Visakhapatnam Steel Plant (VSP) 2.76 3.06 3.17
4. Tata Iron & Steel Co. Ltd. (TISCO) 3.76 4.09 4.22
5. Ispat Industries Limited (lIL) 0.96 0.961 1.123
6. Essar Steel Ltd. (ESL) 1.35 1.69 1.99
7. Jindal Vijayanagar Steel Ltd. (JVSL) 1456 1.46 1.69
Financial Performanoce

(Rs. in Crore)

S.No. Producer Profit (+)Loss (-)

2001-02 2002-03 2003-04
1 2 3 4 5
1. Steel Authority of Im Limited (SAIL) (-)1707 (-)304 2512
2 The Indian iron & Steel Co. Ltd. (IISCO) (-)180 (-)182 27
3. Visakhapatnam Steel Plant (VSP) (-)75 521 1521 (Prov.)
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1 2 3 4 5

4, Tata lron & Steel Co. Ltd. (TISCO) 205 1012 1748

5. Ispat Industnes Limited (liL) 442.85 82.83 44.32

6. Essar Steel Ltd. (ESL) 1199.37 1.51 59.59

7. Jindal Vijayanagar Steel Ltd. (JVSL) 351.07 110.67 528.67

(b) and (c) Out of the plants mentioned above, {ISCO
has been running in losses and has been declared a
sick industrial unit. The losses of IISCO are due to
obsolete technology as well as old plant and machinery
resulting in inefficient as well as a high cost of production.

(d) and (e) The Board for Industrial & Financial
Reconstruction (BIFR) has approved a rehabilitation plan
proposed by the Government for IISCO in November,
2003. The rehabilitation scheme /nfer afia include grant
from Government of India of Rs. 185.28 crores for funding
Voluntary Retirement Scheme (VRS) of Kulti employees,
Guarantee of Government of India for market borrowing
to the tune of Rs. 354.72 crore for VRS to Burnpur and
collieries/mines employees and Guarantee of Government
of India and interest subsidy for interest payable in excess
of 7% per annum for an amount of Rs. 341 crore for
capital expenditure schemes to be implemented in IISCO.
As per the scheme, the company was expected to start
earning cash profit from 2005-06 and the net worth of
the company is expected to be positive by 2011-12.
However, IISCO could eam a net profit of Rs. 27.09
crore during 2003-04, after availing a waiver of Rs. 65.84
crores.

Assam Accord

"113. SHRI SARBANANDA SONOWAL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the details of the schemes undertaken by the
Union Govemment towards clause-wise implementation
of Assam Accord;

(b) the details of action taken so far thereon;

(c) whether the Government has been failing to
implement to Accord, clause-wise within the fixed time

frame;

(d) if so, the reasons therefor;

(e) the reasons for non-completion of fencing of Indo-
Bangladesh border so far; and

(f) the action taken for the constitutional safeguard
of the Assam people promised through clause V! and Vil
of the Assam Accord?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) Action
has been taken to implement the provisions of the Assam
accord. A statement indicating status of clause-wise
implementation of Assam accord is enclosed.
Implementation of some of the clauses of the Accord
needs continuous monitoring. Central Government has
been holding tripartite meetings with representatives of
Government of Assam and All Assam Students Union
(AASU) to review implementation of various clauses of
Assam Accord. The last meeting was held on 14.02.03.

(e) The Government have sanctioned the erection of
fencing and construction of roads in two phases along
India-Bangladesh border. Phase-I has been completed.
This includes fencing of 854 kms and 2605 kms of roads.
Phase-ll involves fencing of 2429 kms and 797 kms of
roads. The entire work is expected to be completed by
2006. In order to expedite the completion, the work has
been allocated to a number of agencies.

(f) Details of projects implemented and other
economic development programmes undertaken in Assam
in pursuance of clauses 6 & 7 of the Assam Accord are
given in the enclosed statement. Two Tripartite Sub-
Committees consisting representatives of the Government
of India, Assam and AASU were constituted to examine
the proposals under clauses 6 & 7 of the Assam Accord.
While an interim report was submitted by the Tripartite
Sub-Committee on clause 6, the same could not be
processed further because Government of Assam is yet
to finalise its stand on definition of Assamese people and
modalities for reservation for Assamese people in elected
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bodies/State legisiature. The Tripartite Sub-Committee, on
clause 7 has held several meetings and ASSU had
indicated that they would like to progress only identified
projects/areas. The progress of action on these projects/
areas is reviewed in the tripartite meetings.

Statement
Assam Accord—Status of Clause-wise Implementation
Clause 5.1 to 5.9—Foreigners lssue:

1. The Citizenship Act, 1955, Citizenship Rules,
1956 and the Foreigners (Tribunals) Order, 1964,
were amended.

2. Eleven Tribuanis under the Foreigners (Tribunals)
Order 1964 have been created in Assam for
identifying foreigners of 1966-71 streams.

3. Special Registration Officers have been
appointed. Sanction was also accorded for the
creation of 1280 additional posts under the
Prevention of infiltration of Foreigners Scheme.

4. Sixteen Tribunals under the illegal Migrants
(Determination by Tribunals) Act, 1883 have
béen created in Assam. 10,693 persons have
been declared as illegal Migrants and 1526
ilegal migrants have been physically expelled
til 31.12.2003.

5. llegal Migrants (Determination by Tribunails) Act
1983 was amended in 1988.

Clause 6 & 7 — Safeguards and Economic
Development:

6. A cultural centre called the Srimanta
Sankaradeva Kalashetra Complex was
sanctioned at a cost of Rs. 18.85 crores under
Assam Accord. The same was inaugurated by
Hon'ble President of India in November 1998.

7. Sri Jyoti Chitraban (Film) Studio at Guwahati
has been modernized and inugurated by the
Chieft Minister, Assam in April 1999.

8. Numaligarh Refinery was set up at a cost of
nearly Rs. 2,500 crores and inugurated by the
Prime Minister in July 1999.

9. Two Central Universities, one at Tejpur, and the
other at Siichar, have been set up.
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10. An IIT has been set up at Guwahati. The first
convocation of IIT Guwahati took place in May
1999.

11. Kathalguri Power Project (60 MW) has been
commissioned.

12. Various other economic development
programmes have been undertaken in
furtherance of PM's initiative of 1996 and
Shillong Conference 2000.

Clause 8 to 15 — Other issues:

13. The power to issue citizenship certificates now
vests only with the Central Government.

14. Border fencing of 149.44 Kms out of 152.3 Kms
sanctioned has been completed on Assam-
Bangladesh border. 176 Kms of border roads
have been completed. Proposal to fence the
remaining 71.5 Km of border with Bangladesh
has also been approved by the Govemment.

15. Ex-gratia payment was made to the next of kin
of persons killed in the course of the agitation.

16. Disciplinary cases against employees in
connection with the agitation were reviewed.

17. In the matter of recruitment, orders were issued
by the Central Government for relaxation in
upper age limit upto a maximum of six years in
the case of candidates who had ordinarily
resided in the State of Assam during the period
1.1.1880 to 15.8.1985.

18. NSA detenues detained in connection with
agitation were released.

Adult Literacy

*114. SHRI SHIVAJI ADHALRAO PATIL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether according to the data on adult literacy
rate available from the UNDP Human Development
Report, India is placed at 123 position out of 162
countries;

(b) it so, the facts and reasons theretor;

(c) the specific steps proposed to be taken by the
Govemment in this regard;
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(d) the present rate of adult literacy in the country,
State-wise;

(e) the extent to which It is likely to increase by the
end of 2004;

(f) whether the funds allocated by the Government
to remove illiteracy are being misused;

(g) if so, the details thereof; and

(h) the remedial steps taken by the Government in
this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b)
According to UNDP Human Development Report 2003,
India was ranked 127 out of 175 countries. The ranking
is done on the basis of the Human Development Index
of each country, which is calculated giving equal weightage
to life expectancy, educational achievement and GDP per
capita. The educational index is based on both adult
literacy anid combined primary, secondary and tertiary
enroiment. The ranking of a country depends on several
parameters including adult literacy.

(c) The universalisation of elementary education and
eradication of adult illiteracy form the two pronged strategy
for improving the literacy rate of the country. In the
elementary education sector, Sarva Shiksha Abhiyan (SSA)
has been launched with a holistic and convergent
approach to implement Universalisation of Elementary
Education in a missioin mode with the district focus.

The National Literacy Mission (NLM) aims to provide
functional literacy to non-literates in 15-35 age group.
The thrust areas of NLM are improving female literacy in
low female literacy areas, to organize residual illiteracy
projects in areas which have substantial number of
iliterates and to set up continuing education centers for
providing opportunities for life long leaming to the neo-
literates.

(d) The Registrar General & Census Commissioner,
india has not released the age-wise literacy rates based
on 2001 census. However, the State-wise literacy rates
for the population aged 7 years and above as per the
2001 census is enclosed as statement. .

(e) The adult literacy rates-are not projected on an
year-to-year basis. However, the goal of NLM is to achieve
75% literacy rate by 2007.
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(f) to (h) The State Literacy Mission Authorities under
the respective State Governments are responsible for the
proper implementation of literacy programmes and aiso
to ensure that funds are not misused. Funds are released
in a phased manner by this Department after review of

the satisfactory progress of implementation of the projects
and settiement of accounts.

Statement

State-wise Literacy of the age grou
7 + above — 20071

Sl.No. State/UT* Literacy Rate
1 2 3
1.  Andhra Pradesh 611
2.  Arunachal Pradesh 54.74
3. Assam 6428
4. Bihar 47.53
5.  Chhattisgarh 65.18
6. Goa 8232
7.  Gujarat 69.97
8. Haryana 68.59
9.  Himachal Pradesh 7713
10. Jammu and Kashmir 54 A6
n. Jharkhand 5413
12.  Kamataka 67.04
13. Kerala 90.92
14.  Madhya Pradesh 64.11
15. Maharashtra 7727
16.  Manipur 68.87
17.  Meghalaya 6331
18. Mizoram 8849
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1 2 3 1 2 3
19.  Nagaland 67.11 28.  West Bengal 6922
20.  Orissa 63.61 29. A & N lslands* 81.18
21. Punjab 69.95 30. Chandigarh® 81.76
22.  Rajasthan 61.03 31. D & N Haveli* 60.03
-
23, Sikkim 6968 32.  Daman & Diu 81.09
33. i* 8
24.  Tamil Nadu 7347 Dein 8182
34. Lakshadweep® 87 .52
25. Tripura 7366
35, Pondicherry* 8149
26. Uttaranchal 7228
All India 6538
27. Uttar Pradesh 5736

Condition of Jalis in the Country

*116. SHRIMATI KRISHNA TIRATH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government is contemplating to
improve the condition of various jails in the country; and

(b) if so, the details in this regard alongwith financial
assistance likely to be provided to each State?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
Yes, Sir.

(b) In order to improve the condition of prisons,
prisoners and the prison staff, Central Government in the

**Census 2001 Provisional.

year 2002-03 launched a new non-plan scheme for
construction of additional jails to reduce overcrowding,
repair and renovation of existing jails, improvement in
sanitation and water supply and construction of living
accommodation for prisons staff. The scheme is to be
‘implemented over a period of five years from 2002-03
with an outlay of Rs. 1800 crores on cost sharing basis
in the ratio of 75:25, the share of Central Government
being 75% and that of the State Government being 25%.
During 2002-03, the Central share amounting to Rs. 270
crores were released to the 27 States. During 2003-04,
an amount of Rs. 197 crores has been released based
on the performance of the States. A statement showing
the tentative allocation of funds inciuding the matching
State contribution during five years as weil as annual
allocation is enclosed.

Statermnent
(Rupees in crore)

S.No. State Annual Allocation Aliocation for five years

Central State Total Central State Total

Share Share Share Share

75% 75% 25%
1 2 3 5 (] 7 8
1. Andhra Pradesh 159450 53150 2126 79.7325 265775 106 31
2. Assam 58725 1.9575 783 293775 9.7925 39.17
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1 2 3 4 5 6 7 8
3. Bihar 269175 8.9725 3589 1345725 44 8575 17943
4. Chhattisgarh 5.6025 18675 747 28.0275 9.3425 3737
S. Goa 2.0400 0.6800 2.72 10.2150 3.4050 13.62
6. Gujarat 98850 3.2950 13.1800 4941 1647 65.88
7. Haryana 154128 5.1375 20.5500 77 .07 2549 102.76
8. Himachal Pradesh 3.0300 1.0100 4.0400 15.1575 5.0525 2021
9. Jammu and Kashmir 4 6350 1.4450 6.1800 23175 7.725 30.90
10. Jharkhand 63375 2.1128 845 31.68 1056 4224
1. Kamataka 8.0092 2.6697 10.6789 40425 13475 53.90
12. Kerala 49125 16375 6.5500 2457 8.91 32.76
13. Madhya Pradesh 23.2725 7.7575 31.03 1163550 38.7850 155.14
14. Maharashtra 193725 6 AS75 258300 96 87 3229 129.16
15s. Manipur 23575 0..7 850 314 11.79 393 15.72
16. Meghalaya 24525 08175 327 122775 40925 1637
17. Mizoram 26625 0.8875 355 133275 44425 17.77
18. Nagaland 23700 0.7900 3.7 118875 3.9625 1585
19. Orissa 16.1025 53675 214700 80.55 26 .85 107 40
20. Punjab 11.1675 3.7225 1489 §5.8450 18,6150 74 46
21. Rajasthan 9.7725 32575 13.0300 48 8625 16.2875 65.15
22. Sikkim 2.7300 0.9100 364 13.635 4545 18.18
23. Tamil Nadu 143025 47675 19.0700 71505 23835 9534
24, Tripura 4.2000 1.4000 560 20.985 6.995 2798
25, Uttar Pradesh 34 6875 11.5625 4625 1734375 57 8125 23125
26. Uttaranchal 4.5450 15150 6.06 22.7400 7 5800 3032
27. West Bengal 10.7850 35950 14.38 53.9250 179750 7190
Total 270.0000 90.0000 360.0000 1350.00 450.00 1800.00
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Drug Racket in Delhi

*116. SHRI KAILASH BAITHA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government is aware of the
flourishing drug racket in Delhi;

(b) if so, the number of peddlers arrested during
each of the last three years;

(c) whether the Government has taken any initiative
to identify the flourishing drug rackets and the drug
pushers in the city;

(d) it so, the details thereof; and

(e) the action taken by the Government to liquidate
the drug rackets in the city?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) A study of
illegal drug trafficking in Delhi conducted in 2001 indicated
that it was not of highly organized nature. The drugs
were being peddled by different operators working
independently.

(b) The number of persons arrested by Delhi Police
under “the Narcotic Drugs and Psychotropic Substances
Act, 1985" during the last three years and upto 30th
June of the current year is indicated below:

Year Persons arrested
2001 750
2002 928
2003 1482
2004 (upto 30th June) 727

(c) to (e) The measures taken by the Delhi Police to
curb drug trafficking in Delhi include setting up of a special
Narcotics Cell; intensification of foot and mobile patrolling
in the areas where drug trafficking comes to notice; close
surveillance on the activities of known criminals dealing
in narcotic drugs; setting up of special pickets in the
areas known or suspected to be vuinerable to such
activities; development of drugs-related intelligence on
continuing basis; and launching of special drives
periodically against drug trafficking.

ASADHA 22, 1926 (Saka)
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[Transiation]
Power Generation

*117. SHRI SURESH CHANDEL:
SHRI SHRINIWAS DADASAHEB PATIL:

Will the Minister of POWER be pleased to state:

(a) the total number of power projects functioning in
the country at present and the power generation capacity
of each of them, sector-wise and State-wise;

(b) whether capacity addition of power in the Ninth
Plan was much less than the targeted figure;

(c) if so, the facts thereof and the target fixed and
the steps taken by the Government to initiate the actual
capacity addition in the Tenth Plan;

(d) the actual capacity addition during the current
financial year, till date as compared to last year, and

(e) the details of share of Union/State Governments
and private sector in power generation in the country,
State-wise?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) 382 power generating projects with total instalied
capacity of 1,09,866.4 MW are being monitored in the
Central Electricity Authority. The Station-wise and Sector-
wise details of the projects are given in statement-|
enclosed.

(b) The original capacity addition target for the 9th
Plan (1997-2002) was 40245 MW and achievement was
19015 MW. The broad reasons for delay in completion of
power projects were as under:

¢ Delayed financial closures of private sector
projects due to non-availability of escrow.

* Delay in land acquisition.
¢ Delay in investment decision.
* R&R problems.

¢ Contractual problems.

(c) Total capacity addition target fixed for the 10th
Plan (2002-07) is 41,110 MW as per table given below.—
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(All fig. in MW)
Hydro Thermal Nuclear Overall
Central Sector 8,742 12,790 1,300 22,832
State Sector 4,481 6,676 0 11,1587
Private Sector 1,170 5,951 0 7.121
Ovenall 14,393 26,417 1,300 41,110

Following steps have been taken for realization of
Tenth Plan targets:

* The 10th Plan capacity addition targets were
finalized in consultation with the States and on
the basis of identification of individual projects.

The monitoring mechanism has been
strengthened. The CEA has a nodal officer for
each project, both at the conception stage as
well as during execution. In addition, regular
review meetings are being organized in the
Ministry of Power.

In order to make up for any shortfall in original
targets during 10th Plan, back up projects have
been identified in consultation with States/
CPSUs.

* Power Finance Corporation and Rural
Electrification Corporation have mobilized
themselves adequately to see that the execution

Statement /

of a good project is not hampered due to lack
of funds.

The Central Plan outlay has been increased by
more than three times in the 10th Plan in
comparison to 9th Plan. The Planning
Commission has allocated an outlay of Rs.
1,43,399 crore for the Ministry of Power for the
10th Plan. This includes a budgetary support of
Rs. 25,000 crore. The corresponding figures for
the 9th Plan were Rs. 45581 crore and Rs.
14943 crore respectively.

(d) A total of 522.92 MW was added up to June,
2004 during the current financial year (2004-05) whereas
during the same period in the last year 2003-04 (upto
June 2003) the capacity addition was 417.85 MW.

(e) The details of Sector-wise/State-wise power
generation in the country are given in Statement-ll
enclosed.

List of Power Projects in the Couniry and their monitored Capacily in MW as on 30.06.04

Monttored

Monlored Monitored Monilored Monitored
Type of Generstion  Capacily Type of Generston  Capacity Type of Generation  Capacly  Type of Generation  Capacly Type of Genersion  Capacily
MW As on MW As on MW As on MW As on MW As on
30.6.04 90.6.04 30.6.04 30.6.04 30.6.04
1 2 3 4 5 [] 7 8 9 10
NORTHERN REGION WESTERN REGION SOUTHERN REGION EASTERN REGION NORTH EAST REGION
1. BBMB 10. QUJARAT 14. ANDHRA PRADESH 1. BHAR 6. ASSAN
Central Sector***
Bhakra 12500 State Sector™* State Sector™ State Sector' State Sector'™
Ganguwal ns Dhuvaran 5340 Kgudem 00 Barauni 3100 - . Chendrapur (1)
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Kota s Ukai 8500 Koudem New 5000 Muzsepur 200 Namap ST 20
Dehar %00 Gandhi Negr 6600 Vieywad 1609 Bongaigeon 2000
Pong 3600 Wanaldort 12600 FGundem-B Qs BSEB Themel 52000
Sikka Rep. w0 Nelore %9 ASEB Themal 3%
BBMB Hydro 27550 Kutch Lig. 050 Rayal Seema 200 Kosi 200
Sone Weet Canal 65  Namnp GT ns
2 DELM GEB Themal 37599 APGEN Thomal 20525  Sone EastCanal 33  Nemp WHP 220
EG.Cow 150 Lsw GT 1200
State Sector™ GSECL 6.5 200 Viewsn GT 13 Moole Gas TG 210
|.P. Station 1475 GSECL W.7) 2100 BSEB Hydro “9
Raighat 1350 APGRC GTG. 3 ASEB GTG, S
GSECL Themal 400 Contrl Sockor™
IPGPCL Themal 3825 Machkund 7 Kehwigsn 800  Privale Seckr™
Dhwvamn GT 270 Upper Shory 00 DLF. PW. us
LP. GT 1800 Lower Silery 4“0 NTPC Themd ™00
LP. WHP 1020 GEB GT.G. 79 TB. Dam %0 . DLF Assam Thermal 245
Pragati CCGT 3304 Uan GT o Hampi %0 Tot Themal 1300 Contal Seckor™
Negarune Sager 8100
IPGPCL GTG. 6124 Dhuvaran COPP 1059 Nagarkune Segar RBC %00 Tosl Hyo 49 Keheigui GT 2910
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